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THE MINISTER OF STATE IN
THE DEPARTMENTS OF YOUTH
AFFATRS AND SPORTS AND WO-
MEN AND CHILD DEVELOPMENT
IN THE MINISTRY OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI-
MAT! MARGARET ALVA). (a) On
the recommendations of the State
Government of Bihar the Ministry
approved a grant-in-aig of Rs.
5,64,188/. for the construction of a
hostel building for 30 working wo-
men by Arjup Mahily Shilp Kala
Kendra at Jamshedpur at an es-
timated cost of Rs. 7,52,250/_ on 18
June, 1986, Simultaneously, an

.amount of Rs. 1,41047/- wag releas-
ced ag first instalment of gramt-in-aid,
ag per provisiong of the Schéme.

(b) and (¢) Op 3 complaint, an en-
quiry was  conducted through the
State Government of Bihar,  which
brought out certaip n-regularities.
Therefore, ‘the amount of Rs.
1,41.047/. alongwith  interest has
since beep recovereg from the agen-
cy. A ban hag alsg been imposed on
further grants to this Organisation.

Area in adverse possessio; of
Bang'adesh

796. SHRI ASHWANI KUMAR:
SHRI LAL K. ADV-ANI;‘

Wil the Minister of EXTERNAL
AFFAIRS be pleased to refer to the
reply to Unstarreq Question 865
given in the Rajya Sabha on the 1st
March, 1989 and s*éte-,

(a) the exact are:{ of Assam pre-

sently under the adversp possession

of Bangladesh indicating the location

and gince whey it is under their po-
ssesson; and

(b) what gteps have been taken by
Government so. far to get back this
area and with what results?

THE MINISTER OF EXTERNAL
AFFATRS (SHRI P. V. NARASIM-

“HA RAO): (a) According to informa- -

tion provideq by the Government of

Assam, ppproximately 761.81 acreg are

under - the adverse possession of

[RAJYA SABHA ]

_RAJ PATIL): (a) During

to Questiong €
Bangladesh, in the Dhubri,  Cacher
and Karimganj districts. This land

has been in the adverse possession
of Bangladesp since before thp for-
mation of Bangladesh. Certain gmall
areas of Bangladesh have also been
in India’s adverse possession. :

(b) The Indo-Bangladesh Land
Boundary Agreement of 1974 provides
that areas in adverse possession of
either country may be  exchanged

- after the Agreement is ratified. As

the Agreement hag not beep ratified
so far, this matter hag' not progressad
further.

Estimateq profit/losses of Indian Air-
lines and Air Indiy

797. SHRI SHANKER SINH VAG-
HELA.

SHRI PRAMOD MAHAJAN:

Will the Minister of C'VIL AVIA-
TION ANp TOURISM be pleaseg to
state:

(a) what .ig the esﬁmate'd profit/
losg of Indian Airlines and Air India
(separately) during the year 1988-89;
and '

(b) how doeg it compare with that
during the previous year And the
reasong therefor?

THE MINISTER OF STATE OF
THE MIN'STRY OF CIVIL AVIA-
TION ANp TOURISM (SHRI SHIV-
1988-89,
Indian Aiflines and Air Indiy have
earned provisiomal net profit of

Rs. 14.10 crores ang Rs. 30 crores
respectively.
(b) Indiap Airlines had made a

net profit of Rs. 30.10 crores during
1987-88. The decling in  profitability
during 1988-89 has been mainly due
tg cost escalation non-avVailability of
leased aircraft ang grounding of
aircraft, steep increase in the exch-
ange rate of US dollars, increase in

landing and  navigational charge,
payment of additional grants-in-aid
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